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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR MV RAMESH

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 10164/ 2013

DI NESH PRATAP SI NGH Petitioner(s)
VERSUS

STATE OF U. P Respondent ( s)

(with appln. (s) for exenption fromfiling c/c of the inpugned
order and exenption fromfiling O T. and inpleadnent as party
respondent and pernission to file additional docunents and stay and
of fice report)

Date : 04/01/2016 This petition was called on for hearing today.

For Petitioner(s)
Ms. Liz Mathew, Adv.

For Respondent (s)
Ms. Pragati Neekhra, Adv.

Ni shant Bi shnoi, Adv.
Saur abh Aj ay Gupt a, Adv.

==

UPON hearing the counsel the Court made the follow ng
ORDER

Respondent No.1 has already filed the counter affidavit.

M. Ni shant Bishnoi, Ld. Advocate has appeared on behal f of

t he respondent No. 2. He has stated that he has already filed the
vakal at nama. Ofice shal | verify t he position and report
accordi ngly. The Ld. Counsel seeks and is given four weeks tine to

file the counter affidavit.

Signature Not Verified

Digitally signed by
Madhu G over

Dat e:
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Reason:

Li st again on 19. 2. 2016.

(M V RAMESH)
Regi strar



